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were approved. The last time 
Resolution for further continuance in 
force of the proclamation in Nagaland 
for six months, with effect from 26th 
September, 1976, was passed by the 
Lok Sabha on 20th August, 1976. The 
proclamation was thus in force upto 
and inclusive of 25th March, 197T. 
The continuance of the proclamation 
for a period of one yea* from 26th 
March, 1977 was also approved by the 
JRajya Sabha on 1st March, 1977.

If the House is pieased to approve 
and adopt the resolution I hav? 
moved, President’s Rule in Nagaland 
can continue for one more year. This 
would not preclude elections being 
held long before the period of one 
year could expire. Government 
would like to have such elections as 
soon as the climatic conditions in 
Nagaland could permit the holding of 
elections. Monsoon breaks out in 
Nagaland much earlier and, therefore, 
elections would not be possible, for 
reasons of climate, in June. But we 
are most anxious that elections should 
be held in Nagaland as soon as 
possible.

I commend the Resolution to this 
House for approval.

MR. CHAIRMAN: There is only
one member to speak on this. Shrimati
Rano M. Shaiza.......  She is not here.
I shall put the Resolution to the vote* 
oi the House. The question is:

“That this House approves the 
continuance in force of the Pro
clamation dated the 22nd March. 
1975, in respect of Nagaland issued 
under article 356 of the Constitution 
by the President, for a further 
period of one year wit1 effect from 
the 26th March, 1977.”

The motion was adopted.

17.52 hrs.
CALTEX [ACQUISITION OP

SHARES OF CALTEX OIL REFIN
ING INDIA) LIMITED AND OF THE 
UNDERTAKINGS IN INDIA OF 
CALTEX (INDIA) LIMITED] BILL

etc.] BiU
THE MINISTER OF PETROLEUM 

AND CHEMICALS *  FERTILISERS 
(SHRI H. N. BAHUGUNA): Sir, I
beg tP move*:

“That the Bill to provide, in the 
public interest, for the acquisition 
ol the shares of Caltex Oil Refining 
(India) Limited and for the acqui
sition and transfer of the right, title 
and interest of Caltex (India) 
Limited in relation to its under
takings in India and thereby to 
secure that the ownership and con
trol of the petroleum products pro
duced by the Caltex Oil Refining 
(India) Limited, and marketed and 
distributed by the said undertak
ings, in India, are so distributed as 
best to subserve the common good, 
be taken into consideration.”

This is a Bill which heips this 
nation to have control over one of the 
mo6; strategic areas of its economy 
connected with both development and 
dcfence. The Caltex and the other 
concerns which are being taken over 
have been doing their business in this 
country for quite some time. Never
theless, it has been the consistent 
policy followed by the nation to own 
and conduct the affairs connected with 
this sector of our industry through 
the system of public ownership; that 
is 'ilmost a national consensus, a 
national policy. It is, therefore, pro
posed to take over all these interests, 
and provision therefor has been made.

One thing is true that this take
over is through the agreement arrived 
at between the predecessor Govern
ment and Caltex (India) Limited, 
and this Government would not like 
to go back upon that agreement 
Therefore, we have brought forward 
this Bill providing for the samp type 
of compensation as was agreed upon 
between the predecessor Government 
and the Caltex whose interests we 
propose to take over. I hope that the 
House will welcome this measure and

•Moved with the recommendat on of the Vice P resen t actji g at Pres dent.
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LShri H. N. Bahuguna]
give us the benefit of their advice. 
Hereafter, we have only a tiny com
pany, the Assam Oil Company, which 
is outside public ownership. India, in 
this manner, has acquired 99.9 per 
cent of its oil industry as public, 
owned enterprise. I hope, the good 
wishes and the cooperation of the 
Members of this House and our work
ing class, the workers and officers 
connected with this industry, will help 
us to tide over the difficult situation 
which we find ourselves in relation 
to oil and oil products.

With these words, I commend the 
Resolution to the House for its
approval.

MR. CHAIRMAN: Motion moved:
“That the Bill to provide, in the 

public interest, for the acquisition 
of the shares of Caltex Oil Refining 
(India) Limited and for the acqui
sition and transfer of the right,
title and interest of Caltex (India) 
Limited in relation to its under
takings in India and thereby to
secure that the ownership and con
trol of the petroleum products pro
duced by the Caltex Oil Refining 
(India) Limited, and marketed and 
distributed by the said undertak
ings, in India, are so distribtued as 
best to subserve the common good, 
be taken into consideration.*’

DR. HENRY AUSTIN (Erna- 
kulam): Mr. Chairman, Sir, 1 heartily 
welcome this Bill moved by hon. Shri 
Bahuguna, Minister of Chemicals and 
Fertilizers. My mind goes back to the 
early sixties when as General Secre
tary of the Petroleum Workers’ 
Union, we submitted a memorandum 
to the then Minister for Petroleum re
presenting that all the then existing 
foreign oil companies such as Burmalh 
Shell, Esso, S.V.O.C., Caltex etc. be 
nationalised. At that time, some 
sections of the press criticised the 
workers for bringing forward such a 
move. They thought that the skies 
would fall down if these foreign com
panies were nationalised. They
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thought chat these companies were 
strong pillars of our economy and 
without the support of these foreign 
companies, our economy could not be 
sustained. Much water flowed under 
the bridge since then and every time 
when moves were made and bills were 
introduced to nationalise Burmah 
Shell, Esso and other companies, we 
had supported them. As the hon. 
Minister has said, with this, almost 
99 per cent of the oil companies have 
been brought under Government; 
only one per cent is left.

Sir, I would like to point ouc that 
the problems arising out of the taking 
over by the Government of these 
privately—owned foreign companies
have not been solved, particularly 
relating to workers. In my consti
tuency there was a tin factory owned 
by Esso, when it was nationalised. 
There were about 150 workers in that 
factory. Consequent on the taking 
over of that company, this tin factory 
which was an integral part of the 
establishment was left in the lurch. 
The workers have been making re
peated representations to the former 
Minister for Petroleum, Shri K. D. 
Malaviya that they may be allowed 
to continue; they are prepared to 
form a cooperative society to manage 
that factory in Ernakulam. There is 
a move for selling that factory to 
some private capitalist. When the 
workers are coming forward to run 
this factory after forming a coopera
tive society, it is incumbent on the 
part of the Government to provide 
requisite facilities to enable the wor
kers to run that factory. Kindly look 
into this aspect as also in general to 
the other aspects concerning em
ployees when you take over the Cal
tex Company and see that the workers 
are given proper compensation, where 
required, and proper arrangemnts 
are made for them for employment 
and other service conditions.
18.00 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, 
April 0, 1977/Chaitro. 16, 1899 (Saka).


